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' Name of the Company: Dispo Dyechem Pyt Ltd.

_Sectlons 391 394 of the Com anies Act 1956' '
230-232 of the Companles Act, 2013
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Section of the Companles Act:

~ ORDER

- Learned Advocate Mr. Yuvraj Thakore present for Petitioner.

‘Dispo Dyechem Pvt Ltd (Transferor Company) filed Company Petition no.
442/2016 before the Hon’ble High Court of Gujarat seeking sanction of

_ amalgamatlon of Dispo Dyechem Pvt Ltd (Transferor Company) with Amaljyot
- Chemlcal Ltd. (Transferee Company) - N

The Hon’ble High Court of Gujarat by its order dated 29 09.2014 made in CP
_442/2016 fixed the date of heanng as 11.11.2016.

Hon’ble High Court of Gujarat by its order dated 10.02.2017 transferred CP
442/2016 to this Trlbunal and the same is renumbered as TP 47/2017 '

made in the newspaper and notice already given to Regional Dlrector as per the order
of Hon’ble ngh Court of Gujarat dated 29.09. 2016

- However, cons1der1ng the change In forum and in view Rule 16( 1) of the Compames
(Compromise, Arrangements and Amalgamation) Rules 2016.



This Tribunal passed the following order: -

1) Date of hearing fixed as 23.05.2017

2) Petitioner is directed to publish notice in the newspaper in which already
publication has been made, informing the date of hearing with specific
mention that it is in continuation of public notice issued as per the order of the
Hon’ble High Court Gujarat dated 29.09.2016 publication of notice shall
appear at least 10 ten days before the date of hearing fixed.

3) Petitioner is directed to serve notice to tollowing statutory authorities: -
a. Central Government through Regional Director.
b. Registrar of Companies, Gujarat
C. concerned Income Tax Authorities.
‘d. Official Liquidator
€. Reserve Bank of India, _
f. Competition Commission of India

4) Petitioner (Transferor Company) is directed to issue individual notices at least
10 days before date of hearing to equity shareholders, secured and unsecured
creditors, if any, informing the date of hearing and state their objection, if any,
betore this Tribunal on or before date of hearing. Petitioner shall file proot of
service in respect directions 1 to 3 before this Tribunal.

List the matter on 23.05 2017. ' o '
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IKKI RAVEENDRA BABU
MEMBER JUDICIAL |

Dated this the 12 day of April, 2017.




